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Vakalatnama has been filed by Shri Amit Sthalekar.
Since we have heard counsel for parties and the OA itself
has been decided and the applicant has been reinstated in
service with &all back wages, in cur opinion, the &action
against respcndents for committing contempt on the basis
of the interim order is no longer required to be
continued. |

The contempt application is accordingly rejected and

e
notices are discharged. %o kar&)‘
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